z LT OF DE : N
HC/Gar/C-

. No.82./P SNI.E.Z(a)/ZOH
Dated, the 20" SeptembeT, 2011.

QRDER

5 .
_ Honble the Chief Justice and Judges of this Court have boen pleased ta make the
follawing 'pOStiIlgs/tfanstffS in the Delhi Judicial Service with effect from 27.09.2011:-
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1. The Judicial Officers shall be under the control of e District Tudge of the District 10 which

they have been allocated

2. Thel Ldicial Officers undet cransfer shall pronounce the judgme:ms/orders in the cases 10 which

they had reserved }udgmcnts!crdsrs hefore relinguishing the charge of the court in rerms of the

osting/transfer order, and in cas¢ any matter for pmncsunc.c.mcnt of judgmemforder has been

Fixed beyond 7 days from the date of 18sU€ of posﬁng!transfer order, then the said- marter shall

be preponed and the j-udgmsntlmder shall be pronouncé:d before relinquishing the charge of the
court in terms of the postingftransfe:: order. )

5. The District Judge concerned shall assign sufficient aumber of cases to the newly created court

of ARC-1, East, Kerkardooma, 1o be prcsided over by Ms. Vrinda Kuman on v\nthdx_awal from
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4. The court of Mr. Ravinder singh-L ARC, East, ¥ arkardooma, gtands refdesi@ated as ARC-2,
East, Karkardooroa. . ‘ :

5. The District & gessions Judge. Delhi will assign 1© . Pulastya pramachals work of criminal
cases arising out of jurisdieton of Police giations Seelamput and Zafrabad on withdrawal

from Ms. Bhawani Sharma, wiM-5, No -East, K arkardooma.



